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PER: P. ANJANI KUMAR 
 

 
 Learned Counsel for the appellant mention that he would like 

to withdrawal the appeal.  Therefore, the appeal is dismissed as 

withdrawn.   

 

(Dictated & pronounced in open Court) 

 

 

 

(P. Anjani Kumar) 

Member (Technical) 

 

 

 
 (Dr. Suvendu Kumar Pati)  

Member (Judicial) 
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